
S 
iLt of 

Si. No. L 
Papers. 

M'NXURE' 

ers in original ?ppiicatlofl No 

I 	 Or 

H 
- 

0f papet. Cm 

part 6  I 

Or ig tnl Judgeme nt 

b.A. 	Meteril PaperS 

Counter 

Reply Counter 

/ 

RT  
Destroyeu= 



QJ\ •j L0. 

lccWvtt4) I 

ct 

r 

Date Office Note Orders 

bkt' 

I 

14-12-92 Heard Shri BtS. LRahi, learned 

counsel for the abpiicant  and Shri 

. 	I 
N.R. Devaraj, leakneA counsel for the 

\1•• I 	 respondents 
I

CrA
I 

tvtC 
k 	 The case is.resored and according1 

'fl-i)--. CCwJ_tf I 

MA 1134/92 is alIoweS. Since it is 
asingle Member &ase', let the case 

be po'ted before/ the' single Member,  
Bench. • 
	 / 

HRBS 
M(A) 

HCJR 
M(J) 

c 

 



(P.T.O.) 

( 

Central Adminisfrative Tribunal 
HYDERAB4 BENCH 	 4r 

O.A. No./'-A--... ............... G.Y'..... ......................................................... 19 

L ... 	.ai\.'N.fl.  ........................................................ ..Applicant(s) 
Versus 

ckcj.. .L.co-rt> jnRespondent (s) 

Date 	 Office Note 	 Orders 

. 	 a 	b 

ob 
0' bQ 	9kv. 

' ao, 

Le 

 

Q4aes) 

( 

Qo2 AQa 

deo 

91 t3o 

lal- 

ci  

I' 

C'bk- 	Q.o4-- Tn 



Date 	 Office Note 
	

Qrders 

T CaE 

LJ.. 	i.*:YLO 4) 	yjeq t- 

b 
3- tL Cgit 

I 

(c ° 	
t I- - 

rc 	Cc 	
c c 

	

c 	
tccIwV 

- 	 / 

Cc 	 ( 

c Co 

c4-e5jft- 

Rc) 	• kC) 



a 	CENTRAL ADMINISTRATIVE TRIBUNAL4 HYDERABAD BENCH 

R.A./M.A./C.A. No, 	 - 
ORICAL APPLIATION NO? 	- OF 19 

TRANSFER APPLICATION NO. 	 bLD WRIT PETN.NO. 

CERTiFiCATE 

Certifie I that no further action is required to be taken and 
the case is I it for consignment o the Record Room (tecided) 

Dated: 

Counter Signed; 
Signaturc of the 

Section Officer/Court Of ficér./ 
	 teaiing A::sistant. 

N 

pvm. 



--S 

IN THE CENTRAL AU4INIStRATIVE TRIBUNAL HYDERABAD BENQI AT HYDERABAD 
C 	

O.A.NO. 6t%/92 
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!se was called, there was no representation from the applicant's 
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Order of the Single Member Bench delivered;by 

Hon'ble Shri T.ChandraseJchara Reddy, Member(JudU). 

This is an application filed under Section 19 of the 

i'dministratve Tribunals Act to direct the respondents to 

step up and ref ix applicant's pay as U.D.C. equal to the 

pay of his, junior (P.KJ.Murthy) and to pay arrears on 

such refixation and to pass such other ordeor orders as 

may deem fit and proper in the circumstances, of the case•  

The 'facts giving rise to this O.A. in brief are 

as follows:- 

2. 	The applicant was appointed as L.D.C. in the 

Corporation of respondents on 14.3.1975. 	The applicant was 

promoted as U.D.C. on regular basis on 	18.7.81 One 

Sri P.K.R.Marthiho is junior to the applicant was apinted 

as L.D.C. bn28.4.1976 in the respondents corporation. He 

too was promoted as U.D.C. on regular basis on 18.7.81. As 

Sri 2.K.R.Murth unior to the applicant was promoted on 

adhoc basis as U.D.C. earlier than the applicant, the pay 

of the said Sri .K.R.Murthy was fixed at a higher rate 

than that of the applicant when the applicant was regularly 

promoted as U.D.. on 18.7.1981. As junior to the applicant 

was promoted on adhoc basis earlier than the applicant/and 

when the applicant was promoted on regular .basi an anomaly 

aroses as the pay of the applicant was less than that of 

his junior ,,SriP.K.R.Murthy. This disparity in pay had 

continued. So, the present O.A. is filed by the applicant 

for the relief as already indicated above. 
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CQunter is filed by the respondents opposing 

this o.z,. Today we have leard Mr.B.S.Ranij for the applicant 
and Mr.V.Rajeswara isao for 14r.N.1.nevraJ, 'for the respondents. 

The question of limitation is raised-in the O.A. 

It is Well settled that with regard to the fixation of pay 

and grant of pensionary benefits there cannot be any question 

of limitation as the grievance would be of continuous 

nature. So, in view of this position, we are of the opinion 

that it is not open for the respondents to raise in this 

the point of limitation. But no doubt, the parties that 

approach the Tribunal are governed by the provisions of 

Section 21 of the Pdministrativc Tribunals IcE, which deals 

With the question of limitation. As we are dealing with the 

case of Continuous grievance, in view of the provisions of 

Section 21 of the Administrative Tribunals Act, the monetary 

benefits that are to be qranted to the applicant are to be 

restricted only for a period of one year prior to the 

filing of this O.A. 

The' following facts are not in dispute in this 

O.A. (1) Theapplicant1and the said Sri P.K.R.Murthy 

(nior to the applicant )belong to the same category and the 

post for which they are appointed and promoted are identical 

and are in the same cadre. (2) the scale of pay of the lower 
post (L.D.c.) and higher post (U.D.C) in which the applicant/  

and the 2.K.fl.Murthy Junior to the applicant are entitled to 

draw pay are identical. SriP.K.R.Murthy though was Junior to 

the applicant ,due to the adhoc promotion purely under 

fortuitous circumstances, had earned certain increments. 

That is how the pay of the said SriP.K.R.Murthy, junior to the 

akplicant had Hecame higher than that of the applicant. 

But it is not ii dispute that said SriP.K.R.MurthY was 

regularly promoLtea as U.D.C. on 18.7.1981 	and where as the 
applicant was pomoéd as U.D..•  on 18.7.1981 . So, as the 
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applicant and the said Sri Murthy 	were recruited 

into service in the respondents corporation in the same cadr 

and in the same grade and their pay scale is identical in 

all respects both in the lower grade and in the higher grade. 

There cannot be any doubt about the fact that the applicant 

herein ii 'entitled for stepping up of his pay equal to that 

of Sri ?.ICR.Murthyjunior to the applicant w.e.f.18.7.198lon 

which date the said &K.i.Murthyas already Dointed out hasbeen 

regularly promoted as U.D. . So, the applicant is entitled to 

get his pay fixed nationally on par with his junior Sri' 

P.K.R.Murthy 	w.e.f.13.7,1981. Besides the applicant will 

also be entitled for all notional benefits w.e•f. tB.7.1981not 

only in the post of U.D.C. but also in other posts in which thi 

applicant had been promoted. But as already pointed out the 

applicant will be entitled to actual monetary benefits only 

from one year prior to the filing of this O.A. i.e from 

22.7.91 and hence a direction is liable to be given to the 

respondents on the lines indicated above. 

6. 	Hnce, the respondents are hereby àirected to step up 

notionally the pay of the applicant on per with his junior 

SriP.K.R.Murthyin the post of U.D..0 w.e.f.'18.7.1981 	and 

grant all notional benefits in the post of U.D.C. and the 

other post/posts to which the applicant was promoted. Further. 

we direct the respondents to grant actual monetary benefits to 

the applicant w.e.f.22.7.91 which is one year from the date 

of filing of this O.A. O.A. is allowed accordingly. The 

other reliefs with regard to payment of interest are refused. 

The parties shall bear their own costs. 

'. 	 1n 
(T .CHANDRASEEHARA REDD5 

Member(Judl.) 	P 

Dated: 4th January, 1993 

(Dictated, in Open Court) 
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Order of the Single r Bench delivered by 

Hon'bje Shri T.Chandraekhera Keddy, Member(Judl.). 

This is an ap' lication filed under Section 19 of the 

Niministretive Tribune' $ Act to direct the respondents to 

step upend refix appl: cent's pay as U.D.C. equal to the 

pay of his junior (P.K'h.Murthy) and to pay arrears on 
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may deem fit and prope in the cirolrnstances of the case. 

The facts giviri rise to this O.A. in brief are 

as follows:- 

2. 	The applicant was appointed as L.D.C. in the 

corporation of respond'nts on 14.3.1975. 	The applicant was 

prorroted as U.D... on fegular basis 'on 18.7.81 	• 	One 

Sri P.K.R.Murth*Jho is Junior to the applicant was apinted 

as L.D.C. on 28.4. 1976 in the respondents corporation. He 

too was oronoted as U.I.C. on regular basis on 18.7.8k As 

SriP.K.i.Murthunior to the applicant was prorToted on 

edhoc basis as U.D.C. arlier then the applicant, the pay 

of the said Sri P.K.~..Vurthy was fixed at a higher rate 

than that of the appli ant when the applicant was regularly 
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was pronoted on adhoc l asis earlier tnan the applicant/and 

when the apolicant was promoted on regular basis an anomaly 
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only in the post of •o.c. but also in other wstS in Which th 

nmoted. But a alreadY pointed out the 
applicant had been  

& to actul monetary benefitS 
applicant will be e titl 
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	Trjb215 ct, 
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icted only thr e period of one year pri 

filing 
of this 0,A. 
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The following facts are not in dispute in this 
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post (L.D.c.) and higher post (U.D.c.) in which the applicant 

and the P.X.s.14u1thy junio 	 11 

to the Eplicant axe entitled to 

draw pay1  are ideI;tical. &ri.X.R.Murthy though was junior to 

the 8pp1icnt, due to the adhoc promotion purely under 
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Order of the Single Member Bench delivered;by 

Hon'ble Shri T.ChandraseJchara Reddy, Member(JudU). 

This is an application filed under Section 19 of the 

i'dministratve Tribunals Act to direct the respondents to 

step up and ref ix applicant's pay as U.D.C. equal to the 

pay of his, junior (P.KJ.Murthy) and to pay arrears on 

such refixation and to pass such other ordeor orders as 

may deem fit and proper in the circumstances, of the case•  

The 'facts giving rise to this O.A. in brief are 

as follows:- 

2. 	The applicant was appointed as L.D.C. in the 

Corporation of respondents on 14.3.1975. 	The applicant was 

promoted as U.D.C. on regular basis on 	18.7.81 One 

Sri P.K.R.Marthiho is junior to the applicant was apinted 

as L.D.C. bn28.4.1976 in the respondents corporation. He 

too was promoted as U.D.C. on regular basis on 18.7.81. As 

Sri 2.K.R.Murth unior to the applicant was promoted on 

adhoc basis as U.D.C. earlier than the applicant, the pay 

of the said Sri .K.R.Murthy was fixed at a higher rate 

than that of the applicant when the applicant was regularly 

promoted as U.D.. on 18.7.1981. As junior to the applicant 

was promoted on adhoc basis earlier than the applicant/and 

when the applicant was promoted on regular .basi an anomaly 

aroses as the pay of the applicant was less than that of 

his junior ,,SriP.K.R.Murthy. This disparity in pay had 

continued. So, the present O.A. is filed by the applicant 

for the relief as already indicated above. 
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CQunter is filed by the respondents opposing 

this o.z,. Today we have leard Mr.B.S.Ranij for the applicant 
and Mr.V.Rajeswara isao for 14r.N.1.nevraJ, 'for the respondents. 

The question of limitation is raised-in the O.A. 

It is Well settled that with regard to the fixation of pay 

and grant of pensionary benefits there cannot be any question 

of limitation as the grievance would be of continuous 

nature. So, in view of this position, we are of the opinion 

that it is not open for the respondents to raise in this 

the point of limitation. But no doubt, the parties that 

approach the Tribunal are governed by the provisions of 

Section 21 of the Pdministrativc Tribunals IcE, which deals 

With the question of limitation. As we are dealing with the 

case of Continuous grievance, in view of the provisions of 

Section 21 of the Administrative Tribunals Act, the monetary 

benefits that are to be qranted to the applicant are to be 

restricted only for a period of one year prior to the 

filing of this O.A. 

The' following facts are not in dispute in this 

O.A. (1) Theapplicant1and the said Sri P.K.R.Murthy 

(nior to the applicant )belong to the same category and the 

post for which they are appointed and promoted are identical 

and are in the same cadre. (2) the scale of pay of the lower 
post (L.D.c.) and higher post (U.D.C) in which the applicant/  

and the 2.K.fl.Murthy Junior to the applicant are entitled to 

draw pay are identical. SriP.K.R.Murthy though was Junior to 

the applicant ,due to the adhoc promotion purely under 

fortuitous circumstances, had earned certain increments. 

That is how the pay of the said SriP.K.R.Murthy, junior to the 

akplicant had Hecame higher than that of the applicant. 

But it is not ii dispute that said SriP.K.R.MurthY was 

regularly promoLtea as U.D.C. on 18.7.1981 	and where as the 
applicant was pomoéd as U.D..•  on 18.7.1981 . So, as the 
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applicant and the said Sri Murthy 	were recruited 

into service in the respondents corporation in the same cadr 

and in the same grade and their pay scale is identical in 

all respects both in the lower grade and in the higher grade. 

There cannot be any doubt about the fact that the applicant 

herein ii 'entitled for stepping up of his pay equal to that 

of Sri ?.ICR.Murthyjunior to the applicant w.e.f.18.7.198lon 

which date the said &K.i.Murthyas already Dointed out hasbeen 

regularly promoted as U.D. . So, the applicant is entitled to 

get his pay fixed nationally on par with his junior Sri' 

P.K.R.Murthy 	w.e.f.13.7,1981. Besides the applicant will 

also be entitled for all notional benefits w.e•f. tB.7.1981not 

only in the post of U.D.C. but also in other posts in which thi 

applicant had been promoted. But as already pointed out the 

applicant will be entitled to actual monetary benefits only 

from one year prior to the filing of this O.A. i.e from 

22.7.91 and hence a direction is liable to be given to the 

respondents on the lines indicated above. 

6. 	Hnce, the respondents are hereby àirected to step up 

notionally the pay of the applicant on per with his junior 

SriP.K.R.Murthyin the post of U.D..0 w.e.f.'18.7.1981 	and 

grant all notional benefits in the post of U.D.C. and the 

other post/posts to which the applicant was promoted. Further. 

we direct the respondents to grant actual monetary benefits to 

the applicant w.e.f.22.7.91 which is one year from the date 

of filing of this O.A. O.A. is allowed accordingly. The 

other reliefs with regard to payment of interest are refused. 

The parties shall bear their own costs. 

'. 	 1n 
(T .CHANDRASEEHARA REDD5 

Member(Judl.) 	P 

Dated: 4th January, 1993 

(Dictated, in Open Court) 
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Order of the Single r Bench delivered by 

Hon'bje Shri T.Chandraekhera Keddy, Member(Judl.). 

This is an ap' lication filed under Section 19 of the 

Niministretive Tribune' $ Act to direct the respondents to 

step upend refix appl: cent's pay as U.D.C. equal to the 

pay of his junior (P.K'h.Murthy) and to pay arrears on 

such refixation and to pass such other order1or orders as 

may deem fit and prope in the cirolrnstances of the case. 

The facts giviri rise to this O.A. in brief are 

as follows:- 

2. 	The applicant was appointed as L.D.C. in the 

corporation of respond'nts on 14.3.1975. 	The applicant was 

prorroted as U.D... on fegular basis 'on 18.7.81 	• 	One 

Sri P.K.R.Murth*Jho is Junior to the applicant was apinted 

as L.D.C. on 28.4. 1976 in the respondents corporation. He 

too was oronoted as U.I.C. on regular basis on 18.7.8k As 

SriP.K.i.Murthunior to the applicant was prorToted on 

edhoc basis as U.D.C. arlier then the applicant, the pay 

of the said Sri P.K.~..Vurthy was fixed at a higher rate 

than that of the appli ant when the applicant was regularly 

promoted as U.D..2. on 8.7.1981. As junior to the applicant 

was pronoted on adhoc l asis earlier tnan the applicant/and 

when the apolicant was promoted on regular basis an anomaly 

aroses as the pay of t e aoplicnt was less than that of 

hii junior ,Sri P.K.b.M'rthy. This dispatity in pay had 

continued. So, the or sent O.A. is filed by the applicant 

for the relief as cite dy indicated above. 
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